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The plict lb 

accent on call. LU. Cou 
ap:earing for R 4- has . 
filed counter and submits 

that in the aosence o. 
the appilcant he is w 
to serve the copy f the 
counter and he furtnor 

prays time to serve the 
copy. La. Senior Stanctin 
Counsel prays for further 
time to file counter. 
Heard. Time granted till 

7.10.02 for counter and 
aLsO service 	ounci. 
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R-4 nas cirea(iy fil. 
a counter etc-r service 
he applicent. 	R-1 and R-3 

are a)seut on call and no 
steps taken by theni to file 
any counter. 	Call on 
21,10.02 	rejoinr 
any. 

Heard the learne counsel for the 
el 

parties. The grievance of the applicant herein 

ta direct the Responents to give him promotion 

with effect from 1991. Since this O.A. is 

not maintaina:i2le loefore the Tribunal in view 

f decision rencre y the C.A.T4 (Full Iench 

Jaipur) in the case of 3.N.Sharrna etc • etc • v. 

Union of India & Ors.( reported in ATJ 2Cc4(2) 

Ii holinq that the Tri)9unal lacks jurJ:iction 

to entertain the alications pertaining to 

service matters filed by the eployees who 

ha.re lae.en permanently absorbed in the I331IL, 

I le-avin,'71 liberty to the applicant to move the 

ajpropriate forum, we d.isose of 	T' 

being not maintaina)ale. No costs, 

V ICEC 

ME3IC I AL) 

Ii 


